FORM A
Public Announcement

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF ONLY NEELKANTH HEIGHTS ANNEXE
OF NEELKANTH REALTORS LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Neelkanth Realtors Limited
(CIRP only restricted to "Neelkant Heights
Annexe")

Date of incorporation of corporate
debtor

08th July 1994

Authority under which corporate
debtor is incorporated / registered

Registrar of Companies - Mumbai

Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor

U45200MH1994PLC079536

Address of the registered office and
principal office (if any) of corporate
debtor

101, Neelkanth Zen, Pokhran Road No. 2,
Thane West, Jekegram, Thane — 400606
Maharashtra

Insolvency commencement date in
respect of corporate debtor

17th April, 2026 (Order received on 18th April,
2026)

Estimated date of closure of
insolvency resolution process

14th October, 2026 (180 days from the CIRP
Commencement Date i.e.17th April, 2026)

Name and registration number of the
insolvency professional acting as
interim resolution professional

Snehal Arvind Kamdar
IBBI/IPA-001/IP-P00415/2017-18/10738

Address and e-mail of the interim
resolution professional, as registered
with the Board

301-302, Poonam Pearl, Next to Himachal
Society, Opposite New India Colony, Andheri
West, Mumbai, Maharashtra, 400058.

10

Address and e-mail to be used for
correspondence with the interim
resolution professional

606-609, 6" Floor, Metro Avenue, Pereira Hill
Road, Gundavali Andheri (East), Near
Gundavali- WEH Metro Junction, Mumbai -
400099.

Process Email ID: cirp.neelkanth@gmail.com

Last date for submission of claims

02" May, 2026 (14 days from the date of
receipt of order i.e. 18" April, 2026)

11
Classes of creditors, if any, under
clause (b) of sub-section (6A) of Allotees under Real Estate Project of
section 21, ascertained by the interim | "Neelkant Heights Annexe"

12 | resolution professional




1. Manish Lalji Dawda

Names of Insolvency Professionals IBBI/IPA-001/IP-P-02506/2021-2022/13797
identified to act as Authorised 2. Apoorva Nalin Bookseller
Representative of creditors in a class | IBBI/IPA-001/IP-P01401/2018-2019/12223
(Three names for each class) 3. Bharati Manoj Daga

13 IBBI/IPA-001/1P-P-01963/2020-2021/13070
(a) Relevant Forms and (a) https://ibbi.gov.in/home/downloads
(b) Details of authorized (b) https://ibbi.gov.in/en/insolvency-

14 | representatives are available at: professional

Notice is hereby given that:

1

The Corporate Insolvency Resolution Process of Neelkanth Realtors Limited shall be
confined only to Project "Neelkant Heights Annexe"

The National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the Project Neelkanth Heights Annexe on 17th April, 2026.

The creditors of NEELKANTH REALTORS LIMITED (Project: Neelkanth Heights Annexe only)
are hereby called upon to submit their claims with proof, on or before 02.05.2026, to the
Interim Resolution Professional at the correspondence address mentioned against entry No.
10 only.

The Financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit claims with proof in person, by post or electronic means.

A financial creditor belonging to a class, as listed against entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No. 13 to act as the authorized representative of the class “Allottees under Real
Estate Project — Neelkanth Heights Annexe of NEELKANTH REALTORS LIMITED” in Form CA.

Submission of false or misleading proof of claims shall attract penalties.

Sd/-

Snehal Arvind Kamdar
Interim Resolution Professional

IBBI/IPA-001/1P-P00415/2017-18/10738
AA1/10738/02/300626/108364.
Valid till 30.06.2026

Reg: 301-302, Poonam Pearl, Next to Himachal Society, Opposite New India Colony, Andheri
West, Mumbai, Maharashtra, 400058.

Reg Email Id: snehal.kamdar@jjkandco.com

Process Email ld: cirp.neelkanth@gmail.com



https://ibbi.gov.in/home/downloads
https://ibbi.gov.in/en/insolvency-professional
https://ibbi.gov.in/en/insolvency-professional
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dib 3iim asler | PANK OF BARODA
- k. Navi Mumbai Regional Office: 405, 4th floor, Platinum Techno Park, Opp.Karnataka
B kﬂfﬂa d Bhavan, Behind Raghuleela Mall, Vashi - 400702.
ﬂﬂ ru a E-Mail: recovery.navimumbai@bankofbaroda.co.in
APPENDIX IV-A [PROVISION TO RULE 8(6) AND 6(2)] - SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES AND MOVABLE PROPERTIES
E-Auction sale notice for sale of Inmovable assets under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 read with provision to rule 8(6) and 6(2) of the security interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described Immovable Mortgaged/ Charged to the Secured
Creditors, possession of which has been taken by the Authorized Officer of Bank of Baroda, Secured Creditors, will be sold on “As is where is”, ."As is what is” and “Whatever
there is” basis for recovery of below mentioned account/s. The details of Borrower/s / Guarantor/s/ Secured Asset/s / Dues / Reserve Price/ e-Auction date and time, EMD and
Bid Increase Amount are mentioned below:-
(1) Reserve Price & Status of Property
Sr. N;'gif;:x::;s/s Description of the immovable property with Total Dues 'II')i:: <8;f (2) EMD Amount of the POSSGSSifm Inspection
No. Guarantorls known encumbrances, if any E-auction Property (Constructive /| date and Time /
(3) Bid Increase Amount| Physical) | Contact Person
1 |Borrower:- Equitable mortgage of all that part and parcel of Rs. 05.05.2026 |1. Rs.41,90,940/- Physical 24.04.2026
Mr. Kedarnath B Gupta |the property consisting of Flat No.1103, 11th floor,| 62,01,560.01/- | 02:00 PM |2. Rs.4,19,094/- 11:00 AM To
Co-Borrower:- Mrs. l-wing, “Casa Uno”, Project no. 2, Lakeshore|as on 12.04.2026 To 3. Rs.10,000/- 02:00 PM
Sunita Kedarnah Gupta | Greens, Kalyan Shil Road, Survey No. 95/01,| plus, other 06:00 PM Mr. Vikas Jha -
Address:- Plot No 178, |3, 96/1, 100/1, 150/1, 2A, Village Khoni, Taluka|chargers thereon 8976826547
Room No. 101 Bh Parsik, | Kalyan, District Thane, Dombivli (East) - 421204.
Bank Sector No. 5, Built Up Area- 639 Sq.ft.
Sanpada - 400705. Encumbrance known to bank- Not known
2 |Borrower: Mrs. Raksha |Equitable mortgage of all that part and parcel of Rs. 05.05.2026 |1. Rs.13,36,500/- Physical 24.04.2026
Anand Devre the property consisting of Flat No. 201, Adm 550| 29,07,136.58/- | 02:00 PM |2. Rs.1,33,650/- 11:00 AM To
Address:- 301, Sadguru |sq.ft, i.e. 51.11 Sq.Mtr Built up area, 2" Floor of|as on 12.04.2026 To 3. Rs.10,000/- 02:00 PM
Krpa Bldg, Near Golavali | Shukh Shanti Building constructed on NA land|  plus, other 06:00 PM Mr. Rakesh
Grampanchayat, Kalyan |being S. No. 69/1A, Plot No. 2, CTS No. 1147,| chargers thereon Kumar-
Shil Rd, Dombivli East- [Mauje Chinchavali Shekin, Taluka Khalapur, 8976826557
421202 District Raigad. Built Up Area-550 Sq.Ft.
Encumbrance known to bank- NIL
3 |Borrower: Mr. Samar  |Equitable mortgage of all that part and parcel of Rs. 05.05.2026 |1. Rs.11,11,000/- Physical 24.04.2026
Satyabrata Nayak the property consisting of Flat No. 103, 1% Floor,| 53,63,102.59/- | 02:00 PM |2. Rs.1,11,100 11:00 AM To
Address:- Room 06, B-Wing, Sai Residency, Plot No. 10 & 12, Village|as on 12.04.2026 To 3. Rs.10,000/- 02:00 PM
Speagatti, Near Dav Chinchavali Shekin, Khopoli, Taluka Khalapur, plus, other 06:00 PM Mr. Manoj
School, Sector 15, District Raigad- 410203. Built Up Area-412 Sq.Ft. | chargers thereon Sharma-
Kharghar, Navi Mumbai |Encumbrance known to bank- NIL 8976826538
-410210
4 |Borrower: Mr. Samar  |Equitable mortgage of all that part and parcel of Rs. 05.05.2026 |1. Rs.11,11,000/- Physical 24.04.2026
Satyabrata Nayak the property consisting of Flat No. 104, 1% Floor,| 53,63,102.59/- | 02:00 PM |2. Rs.1,11,100 11:00 AM To
Address:- Room 06, B-Wing, Sai Residency, Plot No. 10 & 12, Village|as on 12.04.2026 To 3. Rs.10,000/- 02:00 PM
Speagatti, Near Dav Chinchavali Shekin, Khopoli, Taluka Khalapur, plus, other 06:00 PM Mr. Manoj
School, Sector 15, District Raigad- 410203. Built Up Area-412 Sq.Ft. | chargers thereon Sharma-
Kharghar, Navi Mumbai | Encumbrance known to bank- NIL 8976826538
-410210
5 [Borrower: Mr. Rajesh [Equitable mortgage of all that part and parcel|Rs. 4,13,879.29/- [ 05.05.2026 | 1. Rs.22,18,000/- Symbolic 24.04.2026
Yashwant Sutar of the property consisting of all piece and|ason 12.04.2026( 02:00 PM |2.Rs. 2,21,800 /- 11:00 AM To
Address:- House No 237 [parcel of the land and propose building thereon|  plus, other To 3. Rs.10,000/- 02:00 PM
A1, New Sheva, Uran, [situated within the limits of property land bearing | chargers thereon | 06:00 PM Mr. Roshni
Tal- Uran, Dist- Raigad  [grampanchayat house no. 237/A/1, situated at Agrawal-
-400702. Navin Sheva, Tal- Uran, Dist- Raigad, within limit 8976826599
of Panvel, with registration of Sub- registration-
Panvel, PIN - 400702. Carpet Area- 1120 Sq.Ft /
Built Up Area- 568 Sq.ft.
Encumbrance known to bank- NIL
For detailed terms and conditions of sale, please refer/visit to the website link https://www.bankofbaroda.in/e-auction.htm and online auction portal https://baanknet.com.
Also, prospective bidders may contact the Authorised officer on Tel No. 022-27810670, Mobile 9754684541.
-~ Sd/-
Date: 15.04.2026 Authorized Officer,
Place: Vashi, Navi Mumbai BANK OF BARODA

N Nicco Parks & Resorts Limited
CIN: L92419WE1880PLC04G6487
pApRKSs Pegd Ofce  SHEEL MEEL, Secior IY, Soll Lake Chy, Kobata - 700 108
— Tol: (0XX3)-6521 5518/04
E-rnail! nipcopak@Enicooparks.cam Wab: wasw nigooparks.com

SPECIAL WINDOW FOR RE-LODGEMENT OF
TRANSFER REQUESTS FOR PHYSICAL SHARES

Pursuant to SEBI circular No, HO/38M13/1 1 (21 2026-MIRSD-POLY V3T50/2026
dated January 30, 2026, ttled ‘Ease of Doing Investment - Special Window
for Transfer and Dematerialisation of Physical Securities® all shareholders,
holding physical #hares the Company are hareby informad that SEBI has
provided a Special Window for a perlod of 1 (One) year commancing
fram February 05, 2028 to February O4, 2027, for transtar and
dematerialisation ("Demat”) of physical shares that were sold/purchased
before April 1, 2019, bul ware rejected or roturned dua 1o deficlancias in
docurmentation, process or any othar reasan,

Tha shatod tranglerred, purduant 1o this special window shall bo mandatorily
cradited only in dematerialized (demat) farm and subjoect to a look 0 for a
pariod of 1 (ona) year from the date of registration of iranster, During the sald
lock in penod, Buch sacures shall ot ba Iraneterred [/ llen-marked /pledgead
Dureng the aloresakd pancd, aligible sharahoaicdars may submit thalr transied
raguest along with the requisite dooumanta to the Company or e Fegistrar
and Share Transter Agant (RTA) within iha stipulated tima

For any guaras or assletanca regarding the re-lodgament procass, plaase
contact

Mr. Rahul Mitra

Manageng Disector & CEO

Nicoo Parks & Fesorts Lid,

‘Jhael Meal Sector-IV, Sall Lake City,
Kodkmin - #00106

Tel: 033 6521 5518/5504/5528
E-maill; rahul@niccoparks.com

H & D Infatach P, Lid,

Ragiatrar and Sharg Transtar Agant
(HTA)

18/C. Maraah Mitra Samani
tlormarly Boltala Road)

Kolkata - 700 026,

Tal: 033 2418 2841 /2842

E-mail; infoi@rdinfotach.met

For NICCO PARKS & RESORTS LIMITED
Sd/f-

RAHUL MITRA

MANAGING DIRECTOR & CEOD

(DIN: O7119881)

Place ; Kolkata
Dated : 17.04 2026

FORM A

PUBLIC ANNOUNCEMENT

{Under Regulation 8 of the Insafvency and Bankrupicy Beard of India
finsohvancy Resolution Process for Corporate Persons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF ONLY NEELKANTH
HEIGHTS ANNEXE OF NEELKANTH REALTORS LIMITED

RELEVANT PARTICULARS

Keedhanth Realtors Limitod
[ {CIRP orhy restricted to "Meakant Heights Aonese’)
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4. | Comorate identity Mo_ / Limeed Lisbitty
dentification Mo, of comporate debitor

E.. | Address of the registered office and
prowipad Office (1 amy) of corpomle

| CaEE00OAH 1 B8APLO0ToESE

[ 101, Neskanth Zen. Polhan Foad Mo, 2. Trars
Wiest, Jedasgram, Thane — 00606 Mabarshtsa

dedion
6 | Isohency commencement dae i | 17t Agnil. 2026
respect of coeporate detioe Oedder recened on L& Aanl, 2026)

| 14th Dctobear, 2036 | 180 days from the CIRF
Cormmencemant, Data b 1Tth Apal 2026
| Snehal Anind Karndar

BB 001 PPOOL BT 18 10738

Eetimated date of cosure of nsohensy

restion: DOCEEE
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fEssodlion prelessionsl

0 | Address and e-mel of the resalation
professiona, &5 regstered with the
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| 301-302. Poonarn Pesel, Nast to Himachal
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| Aliotees under Real Estate Progact of
Teskant Helghls Annase”

11, | Last cate foe subsmision of dams
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{ 4B of sub-section (BA] of section 21,
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Motice is horedy given that;

L. The Garporate Insslvency Resolulion Prooess of Nealkanth Bealiors Limited shall be
confined only 1 Praject "Mesdkant Haights Anneee”

2. The Mational Company Law Tribunal has ordered the commencement of & corporati
imsolwancy resolution process of the Project Neslkanth Heights Annexe on 17th April,
2026,

3. The cradiors of NEELEANTH REALTORS LIMITED |Project! Meelkanth Heights Annexea
anly) are hereby called upon to submit their claims with proof, on or before

rhertignad against entry Mo, 10 only,

4, The Finandcial creditors shall subrmil their claims with prool By alecironic means aaly, A
ather creditors may sulbymit claims with proafin person, by postor electoonic means

& financial creditor belonging 1o a class. as listed against entry Mo, 12, shall indicate its
chioice of authorized representative from areong the thraa esolvency professionals
Issted against entry Mo, 13 to act 85 the awthorized representative of the class
“Aliottees under Real Estate Project - Mesfkanth Helghts Annexe of MEELKANTH
REALTORS LIMITED™ in Form CA

Submsssion of fatse ormisleading proof of claims shall attract penalties, Sd/-

Snehal Arvind Kamdar

likerim Resalution Prafessional

BRSPS TPRO01 5 201 7- 1810738

A8 107 IR0Z I00E26, 108364, Vahd fill 30,08, 2026

Hag: 301-302, Poonam Pearl, Mext to Himachal Society, Oppasite New India
Colony, Andhed West, Mumbai, Maharashtra, 400058,

Reg Email il snehal kamdangjjkandoo.com

Process Emall Id: cirponeelkenth@grmall_caom

en

ELANTAS Beck India Limited

(CIN: L24222PN1956PLC134746)

Regd. Otfice: 147 Mumbai-Pune Road, Pimpri, Pune 411018.
Tel. (020)- 67190600, Email ; C5.Elantas.Beck India@altana.com
Website : htips://'www.elantas.com/beck-India
NOTICE OF THE 70™ ANNMUAL GENERAL MEETING OF

ELANTAS BECK INDIA LIMITED AND REMOTE E-VOTING INFORMATION.

Notice is hereby given that the 707 Annual General Meeting ("AGM") of the

Members of ELANTAS Beck India Limited (“the Company™) will be held on

Tuesday, 12" May, 2026 at 10.30 a.m. IST through Video Conference (VC) /

Other Audio-Visual Means (DAVM) without the physical presence of the

Members at a common venue, in compliance with General Circular No, 03/2025

dated 22" Septembes, 2025 read with General Circular Mo. 20,2020 dated 5" May,

2020, and ather relevant circulars issued by Ministry of Corporate Affairs, (*MCA

Circulars") and applicable provisions of the Companies Act, 2013 (“the Act”) and

rules made thereunder.

The Motice of the 707 AGM and the Annual Report for the financial year ended on

31" Decembes, 2025 has been sent electronically on mall addresses registered

with the Company / Depositories / RTA. The dispatch is completed on 18" April,

2026. Further, a letter providing the web-link, including the exact path, whare

complete defails of the Notice of AGM and Annual Report is avaiakle is being sent

to those members(s) who have not so registered. Members who wish to obtain
printed copies of above-mentioned documents can send a request on

(S Elantas.Beck.Indiai@altana.com. The Motice of the 707 AGM and the Annual

Report are available on the website of the Company at hitps://'www.elanias.com
eck-india/linancial-documents;/flinancial-informalion/unaudiled-financial-

resulls/annual-report.himl and the website of BSE Limited al

www. bseindia.com. The Notice of the 70" AGM is also available on the website of

NSDL at hitps://'www.evoling.com

In terms of Section 108 of the Act read with Rule 20 of the Companies and

Administration) Rules, 2014, as amended and Regulation 44 of SEBI Listing

Regulations read with SEBI Master Circular last updated on 30" January, 2026 the

Company is providing the facility to its Members to exercise their nght to vota by

electronic means both throtigh remote e-voting and e-voting duning the AGR

through e-volting platform provided by National Securities Depaository Limited
(“NSOL). All the Members are informed that:
1. Members may attend the 70" AGM through YC/OAVM facility provided by NSDL
at htips://'www.evoting.nsdl.com by using theirremote e-voting credentials,
2. The instructions for participating through VC/0AVM and the process of e-
visting, ingluding the manner in which Members holding share in physical form
or who have not registered their e-mail address can cast their vote through e-
voting, are provided as part of Notice of the 70" AGM.
3. Members whose name appears in the register of members or in the register of
beneficial owners maintained by the depositories as on the cut-off date of
Tuesday, 05" May, 2026 shall only be entitled to avail the remote e-vobing
facility orvote, asthe case may be, atthe 70" AGM.
4. The remote e-voting shall commence on Saturday, 09" May, 2026 at 9:00
a.m. {IST) and shall end on Monday, 11" May, 2026 at 5.00 p.m. (IST) The
remote e-vofing module shall be disablad by NSDL after the aforesaid date and
time for voting and once the vote on a resclution is cast by the Member, the
Member shall not be allowed to change it subsequently. Members who have
cast their vote by remote e-voting prior to the AGM may attend the AGM through
VC/OAVM but shall not be entitled fo cast their vote again. Members who have
not already cast their vote by remote e-voting will be able to cast their vote
glectronically during the AGM on NSDL e-voling platform.
5. The result of the voling shall be declared within farty-eight hours from the
conciusion of the 70" AGM. The declared result along with Scrufinizer's Report
will ba posted on the Company's website htips.//'www.elantas.com/beck-
india on NSDUs website and the results shall be communicated to BSE Limited.
B.In case any person has become Member of the Company after dispalch of
Motice but on or before the cut-off date for remaote e-voting or has registered for
gmail address afterthe dispatch of Notice, such Member may obtainthe useriD
and Password in the manner as provided in the procedure and e-voling
instructions of 70" AGM notice,
7.Members whose email address, mobile numbers and other details are not
registered must tollow the process mentioned below:
= Physical Holding: Send relavant documents to the RTA aleng-with duly filled
“Form I15R-1" (please see defailed instructions at the weblink:
https://web.in.mpms.mufg.com/KYC-downloads.himl regarding updation
of KYC details) or by sending an e-mail request for the updation requirements
atthe email -id investor.helpdesk@in, mpms.mufg.com

» Demat Holding: By contacfing respective Depository Participant(s) (*DP")
and registering e-mail address and mobile number in demat account, as per
the process advised by the DP

&, TDS on Dividend- Refer to details mentioned in the AGM Motice.

g, The Board of Directars has appointed MrJayesh Parmar, Partner M/s, Prajol
Tungare and Associates, Practicing Company Secretaries as Scrufinizer to
sCrutinize the vating process in a fair and transparent manner.

10.n case of any queries, you may refer the Frequently Asked Questions (FAQS)
for Members and e-voting user manual for Members available at the download
section of www.evoling,nsdl.com or call on.: 022 - 4886 7000 or send a
request to at evolingé@nsdl.com Mambers who need assistance can contact,
Ms. Pallavi Mhatre, Sr. Manage- 301, 3rd Foogr, Naman Chambers, G Block,
Plot No- C-32, Bandra Kurla Complex, Bandra East, Mumbai- 400051, at the
designated email [D: evoting@nsdl.com. Members may also write to the
Company Secretary at the Company's amail address at CS.Elantas.Beck.
Indiai@altana.com

For ELANTAS Beck India Limited
Sd/-

Ashutosh Kulkarni

Head Legal & Company Secrefary
Membership No. A18549

Dale: 18" April, 2026
Place: Pune

Bank

¥ d ]

Indian

i

Shahpur Branch, Agrawal Howsa, Shiv Shakti Rice Mill Compournd,
Pandit Maka, Shahpur 421601

Where as The undersigned being the Authorized Officer of the Indian Bank
under the Securitization and Reconsiruction of Financial Assets and
Enfarcement of Security Interest Act 2002 and in exercise of powers conferred
under Section 13 (12} read with Rule 8 and 9 of the Security Interest
[Enforcemant) Rules, 2002 issued a demand notice daled 12,01.2026 Calling
upon the barrowear Mrs. Yasmin Moharali Khan and (Borrower) . Mr.
Moharali Shabbir Khan [Co-Borrower with our Shahpur Branch to repay the
amount menfioned in the nofice being Re. 21,60,198/- (Rupees Twenty One
Lakh Sixty Thousand One Hundred Ninety Nine Only) within 60 days from
the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the publicin general that the undersigned has taken possession
of the proparty described heargin balow inexercise of powers conferred on him/
har under Section 13 {4) of the said Act read with Rule 8 and 9 of tha said rules
on this 18th day of April of thie year 2026
The bormower in paricular and the public in ganeral is hereby cautioned not to
deal with the property and any dealings with the property will be subject ta the
charge of the Indian Bank for an amount of Rs. 22,32,041/- (Rupees Twenty
Twao Lakh Thirty Two Thousand Forty One Only) and interest therean,

‘We draw attention 1o the provisions of Section 13{8) of the SARFAES] Act and
the Rules framed there under which deals with your rights of redemption over
the securilies”

DESCRIPTION OF THE IMMOVABLE PROPERTY

Al thal parl and parcal of tha praperly consisting of Flat no.A-401, an 4th lloor,
C-Wing, Jasmina C Type, Mew Modal Town Complax | carpet Area 725 Sq. 1t
Mear Quality Comer, Shahpur, Thane - 421801, Bounded: On the North by -
Chawl, On the South by — A Type Blue Berry , On the East by — Jasmine A& B,
Cin the West by - Chawi

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
AGARWAL CHEM PRODUCTS (1) PRIVATE LIMITED

OPERATING IN BASIC INDUSTRIAL CHEMICALS AT MUMBAI, MAHARASHTHRA
{Undler Regulation 364{1)of the Insolvency and Bankruptcy Board of India
| Inzokvancy Resalution Process for Corporata Persons) Regulations, 2016)

(Rule-3(1)} POSSESSION NOTICE (forimmovable property)

Sdi-

Date: 18.04.2028 Authorised Officer
Place: Shahpur Indian Bank
CR NO. 83

IN THE BOMBAY CITY CIVIL COURT AT BOMBAY
SUMMARY CIVIL SUIT NO 100749 OF 2023

Plaint lodged on:  02/05/2023

Plaint admitted on: 25/08/2023

SUMMONS to answer plaint Under section O. XXXVII Rule 2 of the Code

of Civil Procedure, 1908.

UNION BANK OF INDIA, a body corporate constituted under the provisions of

the Banking Companies (Acquisition & Transfer of Undertakings) Act, 1970 having

their having its Union Bank Building, 6™ Floor, 66/80 Mumbai Samachar Marg, Fort,

Mumbai 400 023 and a Branch Office amongst others at UNION BANK OF INDIA,

Wadala East Jupiter Bldg., Shaikh Mistry Road, Metropolitan Springs Compound

Mumbai, Maharashtra, 400037, represented through its Branch Head, Mr. Amit

Ramrao Deshmukh, age 40 years ...Plaintiff

Versus

1.Mr. Ainul Haque Ahmad Tandel (Applicant)

Address at: - Shop 12, 17/18, BPT RLY Gate No. 4, Off SM road, Near

Gowari Hindu Samshan Bhoomi, Wadala E, Mumbai- 400031

2. Mr. Sarfaraj A. Bankar (Guarantor), Address at:- Room No. 539,

Shaikh Misri Dargah,Opp. Govt. |.P. Building, Kurla Association, Antop Hill,

Mumbai, Maharashtra 400037. ...Defendants

To,

1. Mr. Ainul Haque Ahmad Tandel (Applicant)

2. Mr. Sarfaraj A. Bankar (Guarantor)

Above named Defendants.

(As per Order dated on 19/01/2026 in presiding in Court Room No. 83

H.H.J. SHRI. N. B. LAVTE SAHEB)

WHEREAS the above-named Plaintiff/s has instituted a suit in the Honorable

Court against you the above-named Defendant under Rule 2 of Order XXXVII

of the Code of Civil Procedure, 1908.

A) The Plaintiff, therefore, prays: -

a. That this Hon’ble Court be pleased to pass an order and decree against
the Defendants, jointly and severally, to pay to the Plaintiff the sum of
Rs. 2,62,643.24/- {loan account no 583506130000001 Rs. 2,62,643.24/-
(Rupees Two Lakh Sixty-Two Thousand Six Hundred and Forty-Three and
Twenty-Four Paisa Only) along with future interest @ 13.50% + 2.00% Plus
uncharged Interest and Penal Interest from the date of NPA till realization
from the date of filing the suit till the date of payment/ realization as per the
Particulars of Claim l.e. Exhibit “K” annexed hereto.

b. That the Defendants be directed to pay the cost of this suit.

c. Any further relief in the nature and circumstances of the case may be
granted.

You are hereby Summoned to cause an appearance to be entered for you,

within ten days from the service hereof, in default where of the Plaintiff/s

will be entitled the any time after the expiration of such ten days to obtain

a decree for the sum of Rs. 2,62,643.24/- (Rupees Two Lakh Sixty-Two

Thousand Six Hundred and Forty-Three and Twenty-Four Paisa Only) and

such sum as prayed for and costs, together with such interest, if any, as the

Hon’ble Court may order.

If you cause an appearance to be entered for you, the Plaintiffs will thereafter

serve upon you a Summons for Judgment at the hearing of which you will be

entitled to ask the Hon’ble Court for leave to defend the Suit.

Leave to defend may be obtained if you satisfy the Hon’ble Court by affidavit

otherwise there is a defense to the suit on the merits or that it is reasonable

that you should be allowed to defend the suit.

Given under my hand and the seal of this Hon’ble Court.

Dated this day of January, 2026

@ For Registrar.
City Civil Court, Bombay

Adv Dr Jyoti Patkar, Advocate For Plaintiff, Flat No. D/203, 2nd Floor,

Yugandhar Sudama, Opp. Nana-Nani Park, Manpada Road, Dombivali

East, Thane, Pin Code- 421 201 E-Mail: advjyotipatkar27@Gmail.com

Mob: 8976143130

You are hereby informed that Free Legal Service from the state Legal

Services Authority, High Court Legal Services Committee, District Legal

Services Authority and Taluka Legal Services Committee as per eligibility

criteria are available to you and in case you are eligible and desire to avalil

the free legal services, you may contact any of the above Legal Services

Authority/Committee.

N.B. -: A copy of the plaint along with all annexures thereto, certified as true

copy by Advocate for plaintiff is enclosed herewith.

Advocate for Plaintiff Signature.

NOTE: Next date in this Suit is 20/04/2026 Please check the status and next/

further date of this Suit on the official web-site of the City Civil & Sessions

Court, Gr. Bombay.

: RELEVANT PARTICULARS
1. | Mame of the compoarate debtor along, | AGARWAL CHEM PRODUCTS (INDIA)
with PANCINS LLP Mo, PRIVATE LIMITED

CIM: L2411 7MHZ00LPTC130345

[ 105/106, Parshwa Charmbers, 17/21,

| E=gji Streat, Vadgadl Mashd Bunder,
Murmbai - 400003, Maharashira, kndia

| NA (The Corporate Debtor does nol
riaintain sy Sepaiahe websiis)

| Esajl Street, Masjid Bunder, Mumbas

2. | Mddress of the Registered Office

3, | URL of wehsite

4. | Detasis of the place where the
| mapority of fised assels are located
5. | Installed capacity of main groductsy | N
QR YoES
6. | Quarntity and value of main products/ | Wil
saryoes 5okl in the last financial yaar
]| NI_IIT‘:IH:".' ol empoees work mian [ F"rl,*:\_.'l_:ril,l','_ LhuzEre @re no :_rrrli'_ill_'r_n.'-'_:r_:s. or
| WmRITIEn
The details can be oblained from the
IRP/RP through the folkewing email id

| acp,cinp@gmail.com

8. | Further details including last avallabb:
financial statemanis (with schedules)
of P vesirs, TS of Gredilons,
relsvant dates for subsequent avents
of the process are avallable at;

9, | Eligibility for resolution applicants
unidir seclicn 25124k of the Code
s awaiiahle atf

| Eligidity Criteria is menticnad in the
getailed irvitaton of EDQI and can be
abtained fror IRPSAP throwgh the

following emaill id acppl.clrp@gmall.com

10| Last date of receipt of expression [ 1452026
Gl ifhedest

11.| Date of isswe of the provisional kst | 20-5-2026
of prospective resalution appicants

12.| Last date of submissaon of ~ | 2552028

alajections o the provisional [is
13, | Dateof maues of the final liag of
prospective resalution appicants

| 31-08-2026

14.| Date of tssue of information | 5-06-2026
merrarandum, esaluation rmatrix,
and e UEess for resuton plans o
I:II'C-EIZI'E'{ti'.'E' resolution apphcants

15.| Last date for submission of | 10-07-2026

resalution plans

IE- F'.rl:l-:'EE'-ﬁ.é\.-El'l'lﬂ-- II'J.'.I:I-E\.U.L'I.I-'I"{I
Expression of Interest

17. | Detais of the Corporate Debtor's

| acppl.cirp@gmail.com

| UDYAM-MH-19-D067145

registration status &% MSME

Date; 19-04-2026
Flace: MUMBAI

Mitin Dm Kothari

Resolution Professional

For Agarwal Chem Proeducts (1) Private Limied

IBBI Regsiration N, IBEYIPA-QDL IP-P-O2 310803 208 113477
Address (F-151. B Wing, Express zone makl, Western Express Highway,
Goregaon (eastl, Mumbai =300 083,

AFA valid upio 30-Jun-26 Phone -SH6444 2250

DURLAX DURLAX TOP SURFACE LIMITED

CIN: L74999MH2010PLC202712
Regd Off.: Unit No 1601, 16th Floor, Synergy Business Park Premises Coop Society Ltd,
Bhd Virwani Industrial Estate Sahakarwadi Off Vishweshwar Nagar Road, Mumbai,
Goregaon East, Maharashtra, India, 400063 Phone No: +91-75067-99831
Website: www.durlax.com, Email Id: info@durlaxindia.com,
NOTICE TO THE SHAREHOLDERS FOR THE EXTRA ORDINARY GENERAL MEETING

NOTICE is hereby given that the Extra Ordinary General Meeting “EOGM” of the shareholders
of Durlax Top Surface Limited (“the Company”) will be held on Tuesday, May 12, 2026 at
12.00 PM. through Video Conferencing (‘VC”)/ Other Audio Visual Means (“OAVM”), to
transact the businesses as set out in the Notice convening EOGM in compliance with the
applicable provisions of the Companies Act, 2013 and SEBI (Listing Obligations and
Disclosure Requirements), Regulations, 2015. The Venue of the meeting shall be deemed
to be the Registered Office of the Company situated at Unit No 1601, 16th Floor, Synergy
Business Park Premises Coop Society Ltd, Bhd Virwani Industrial Estate Sahakarwadi Off
Vishweshwar Nagar Road, Goregaon (East), Mumbai - 400063, Maharashtra, India,
Due to the applicable circulars, the notice convening the EOGM has been sent electronically
only to all the members who have registered their email addresses with the Company/
Depositories/ Depository Participants/ Registrar and Share Transfer Agents on Saturday,
April 18, 2026. The Notice of the EOGM is also available on the Company’s website at
www.durlax.com and on the website of NSE at www.nseindia.com respectively.
INSTRUCTION FOR ATTENDING THE EOGM THROUGH VG/ 0AVM

The members can join the EOGM in the VC/ OAVM mode within 15 minutes before and after
the scheduled time for the commencement of the meeting by following the procedure
mentioned in the EOGM Notice. The attendance of the members participating in the EOGM
through VG/ OAVM counted for the purpose of ascertaining the quorum under Section 103
of the Act.

INSTRUCTION FOR REMOTE E-VOTING AND E-VOTING DURING THE EOGM

Pursuant to the provisions of Section 108 of the Companies Act, 2013, read with Rule 20 of
the Companies (Management and Administration) Amendment Rules, 2015, and Regulation
44 of the SEBI (Listing obligation and Disclosure Requirements) Regulations. 2015, the
Company is pleased to provide the facility of “e-voting” to its Shareholder, to enable them
to cast their votes on the resolutions proposed to be passed at the EOGM, by electronic
means. The Company has engaged the service of NSDL who will provide the e-voting
facility of casting votes to a Shareholder using remote e-voting system (e-voting from a
place other than venue of EOGM) (“remote e-voting”) as well as e-voting during the EOGM
(“e-voting at the EOGM”). A person whose name is recorded in the Register of Member or
in the Register of Beneficial Owners Maintained by the depositories as on the cut-off date
shall be entitled to avail the facility of remote e-voting or e-voting at the EOGM.

The Details with respect to the e-voting are as follows:

W LS ALCE LLATER

CR NO. 32

IN THE BOMBAY CITY CIVIL COURT AT BOMBAY

COMMERCIAL SUMMARY SUIT NO. 743 OF 2024

(Under order V Rule 20 (1-A) of the Code of Civil Procedure of 1908)

Plaint lodged on : 17/02/2024

Plaint admitted on : 07/08/2024

SUMMONS to answer plaint Under section O. XXXVII Rule 2 of the Code of

Civil Procedure, 1908.

UNION BANK OF INDIA, a body corporate constituted under the provisions

of the Banking Companies + (Acquisition & Transfer of Undertakings) Act,

1970 having their having its Union ) Bank Building, 6th Floor, 66/80 Mumbai

Samachar Marg, Fort, Mumbai 400 023 and a Branch Office amongst others

at Union Bank of India, Forbes Building, Charanjeet Rai Marg, Home Street,

Mumbai, Maharashtra, 400001. represented through its Branch Manager,

Mr. Rajeev Kumar, age 38 years. ...Plaintiff

1. M/s. Om Travels

2. Prop. Mr. Rajkumar Prasad Mahto. AGE: 41 Years, Occ: Business.

Address at:- Room No. 505, Gali No. 6, Kopri, Aanand Nagar, Thane,

[\I_/Iaharashtra-400603. ...Defendants

O!

1. M/s. Om Travels

2. Prop. Mr. Rajkumar Prasad

Above named Defendants.

(As per Order dated on 23/02/2026 in presiding in Court Room No. 32 H.H.J.

SHRI. S.S. PATIL SAHEB

WHEREAS the above-named Plaintiff/s has instituted a suit in the Honorable

Court against you the above-named Defendant under Rule 2 of Order XXXVII

of the Code of Civil Procedure, 1908.

A. The Plaintiff, therefore, prays: -

a. That this Hon'ble Court be pleased to pass an order and decree against
the Defendants, jointly and severally, to pay to the Plaintiff the sum of
Rs. 7,24,027.95/(Rupees Seven Lakh Twenty-Four Thousand Twenty-
Seven and Ninety-Five Paisa Only) along with future interest @ 10.20%
+ 2.00% Plus uncharged Interest and Penal Interest from the date of
NPA till realization from the date of Filing the suit till the date of payment/
realizatio17 as per the Particulars of Claim | e. Exhibit "K" annexed hereto.

b. That the Defendants suit. be directed to pay the cost of this

c. Any fugther relief in the nature and circumstances of the case may be
granted.

You hereby Summoned to cause an appearance to be entered for you , within

ten days from the service hereof, in default where of the Plaintiff/s will be

entitled the any time after the expiration of such ten days to obtain a decree
for the sum of Rs. 7,24,027.95/- (Rupees Seven Lakh Twenty-Four Thousand

Twenty-Seven and Ninety-Five Paisa Only) and such sum as prayed for and

costs, together with such interest, if any, as the Hon'ble Court may order.

If you cause an appearance to be entered for you, the Plaintiffs will thereafter

serve upon you a Summons for Judgment at the hearing of which you will be

entitled to ask the Hon'ble Court for leave to defend the Suit.

Leave to defend may be obtained if you satisfy the Hon'ble Court by affidavit

otherwise there is a defense to the suit on the merits or that it is reasonable

that you should be allowed to defend the suit.

Given under my hand the Seal of this Hon'ble Court

Dated this 23th day of March, 2026.
Sd/-
For Registrar
City Civil Court Bombay
Adv Dr Jyoti Patkar, Advocate For Plaintiff, Flat No. D/203, 2nd Floor,
Yugandhar Sudama, Opp.nava-Nani Park, Manpada Road, Dombivali East,
Thane 421 201. E-MAIL: advjyotipatkar27@gmail.com MOB: 8976143130
You are hereby informed that Free Legal Service from the state Legal
Services Authority, High Court Legal Services Committee, District Legal
Services Authority and Taluka Legal Services Committee as per eligibility
criteria are available to you and in case you are eligible and desire to avail
the free legal services, you may contact any of the above Legal Services
Authority/Committee.
Advocate for Plaintiff Signature.
NOTE: Next date in this Suit is 09.06.2026 Please check the status and next/
further date of this Suit on the official web-site of the City Civil & Sessions
Court, Gr. Bombay.

Cut-0ff date for E-voting for determining the Tuesday, May 05, 2026
eligibility to vote through remote e-voting or
through e-voting system during the EOGM

Date and time for Commencement of Remote
E-voting

Friday, May 08, 2026 at 09.00 A.M.

_ Date and time for End of Remote E-voting Monday, May 11, 2026 at 05.00 PM.

The remote e-voting module shall be disabled by NSDL for voting thereafter and remote e
voting shall not be allowed beyond the said date and time. Once the vote on a resolution is
cast by the shareholder, the shareholder shall not be allowed to change subsequently. Only
those Shareholders, who will be present at the EOGM through VC/OAVM facility and who
would not have cast their vote by remote e-voting prior to the EOGM and are otherwise not
barred from doing so, shall be eligible to vote through e-voting system at the EOGM.
Shareholder who has voted through remote e-voting will be eligible to attend the EOGM and
their presence shall be counted for the purpose of quorum, however, such Shareholders
shall not be entitled to cast their vote again at the EOGM.
Members who have not registered their email address or those who have acquired shares
after the dispatch of Notice of EOGM and who continue holding shares as on the cut-off date
i.e. Tuesday, May 05, 2026 can obtain/ generate the USER ID and PASSWORD as per the
Instruction provided in the Notice of the EOGM. A person already registered for E-voting can
use his/her existing USER ID and PASSWORD for casting the vote.
The Process for registration of Email ID for obtaining the Notice of EOGM and User ID/
Password for e-voting are explained in detail in the Notice of the EOGM.
In case of any queries, Members may refer to the Frequently Asked Questions for the
members available on www.evoting.nsdl.com or sent an email to Ms. Pallavi (NSDL) at
evoting@nsdl.com or contact the Company on Email: cs@durlaxindia.com who shall
address the grievances in connection with the voting by Electronic Means.
By Order of the Board of Director
Durlax Top Surface Limited
Sd/-
Mr. Shravan Suthar
Managing Director
DIN: 02985316

Date: April 18,2026
Place: Mumbai

CR NO. 32 (MAZGAON)
IN THE HON'BLE BOMBAY CITY CIVIL COURT AT BOMBAY

COMMERCIAL SUMMARY SUIT NO. 742 OF 2024 (Under order V Rule 20
(1-A) of the Code of Civil Procedure of 1908)

Plaint lodged on  : 03/02/2024

Plaint admitted on : 07/08/2024

SUMMONS to answer plaint Under section O. XXXVII Rule 2 of the Code of
Civil Procedure, 1908.

UNION BANK OF INDIA a body corporate constituted under the provisions
of the Banking Companies (Acquisition & Transfer of Undertakings) Act,
1970 having their having its Union Bank Building, 6th Floor, 66/80 Mumbai
Samachar Marg, Fort, Mumbai 400 023 and a Branch Office amongst others
at Union Bank of India, Forbes Building, Charanjeet Rai Marg, Home Street,
Mumbai, Maharashtra, 400001. represented through its Branch Manager, Mr.
Rajeev Kumar, age ] 38 years. ... Plaintiff

Versus

1. M/s. Manish Tours & Travels, Address at:- 1523, Gurukrupa, Rahiwashi

Sangh, Ganesh Nagar, Manpada, Thane - 400607 .

2. Prop. Mr. Rohit Prasad, AGE: 29 Years, Occ: Business. Address at:-

Ganesh Nagar, Church Road, Chitalsar Manpada, Thane (W), Near Datta

Milk Center, Thane Maharashtra-400607. Also, at Thana - Barkatha, Jhurjhuri,

Hazaribagh, Jharkhand -825405. ... Defendants

To,

1. M/S Manish Tours & Travels

2. Prop. Mr. Rohit Prasad

Above named Defendants.

(As per Order dated on 23.02.2026 in presiding in Court Room No. 32 H.H.J.

SHRI S. S. PATIL SAHEB)

WHEREAS the above-named Plaintiff/s has instituted a suit in the Honorable

Court against you the above-named Defendant under Rule 2 of Order XXXVII

of the Code of Civil Procedure, 1908.

A. The Plaintiff, therefore prays:-

a. That this Hon'ble Court be pleased to pass an order and decree against
the Defendants, jointly and severally, to pay to the Plaintiff the sum of Rs.
6,09,636.01/- (Rupees Six Lakh Nine Thousand Six Hundred Thirty-Six
and One Paisa Only) along with future interest @ 10.35% + 2.00% Plus
uncharged Interest and Penal Interest from the date of NPA till realization
from the date of filing the suit till the date of payment/realization as per the
Particulars of Claim l.e., Exhibit "K" annexed hereto.

b. That the Defendants be directed to pay the cost of this suit.

c. Any further relief in the nature and circumstances of the case may be
granted.

You are hereby Summoned to cause an appearance to be entered for you,

within ten days from the service hereof, in default where of the Plaintiff/s

will be entitled the any time after the expiration of such ten days to obtain a

decree for the sum of Rs. 6,09,636.01/- (Rupees Six Lakh Nine Thousand

Six Hundred Thirty-Six and One Paisa Only) and such sum as prayed for

and costs, together with such interest, if any, as the Hon'ble Court may order.

If you cause an appearance to be entered for you, the Plaintiffs will thereafter

serve upon you a Summons for Judgment at the hearing of which you will be

entitled to ask the Hon'ble Court for leave to defend the Suit.

Leave to defend may be obtained if you satisfy the Hon'ble Court by affidavit

otherwise there is a defense to the suit on the merits or that it is reasonable

that you should be allowed to defend the suit.

Given under my hand and the seal of this Hon'ble Court.

Dated this on the 18th day of March, 2026.

Sd/-

@ For Registrar
City Civil Court Bombay
Adv. Dr. Jyoti Patkar, Advocate For Plaintiff,
Flat No D/203, 2nd Floor, Yugandhar Sudama, Opp.nana-Nani Park,
Manpada Road, Dombivali East, Thane 421 201. E-MAIL: advjyotipatkar27@
gmail.com MOB: 8976143130
You are hereby informed that Free Legal Service from the state Legal
Services Authority, High Court Legal Services Committee, District Legal
Services Authority and Taluka Legal Services Committee as per eligibility
criteria are available to you and in case you are eligible and desire to avalil
the free legal services, you may contact any of the above Legal Services
Authority/Committee.

Advocate for Plaintiff Signature.
NOTE: Next date in this Suit is 09.06.2026 Please check the status and next/
further date of this Suit on the official web-site of the City Civil & Sessions

epaper.ﬁnanciaiexpress.mn‘. .

Court, Gr. Bombay.
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